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AUTHORITATIVE ENGLISH TEXT
Bill No. 28 of2012

THE HIMACHAL PRADESH CEILING ON LAND HOLDINGS (AMENDMENT) BILL,
2012

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act No. 19 of
1973).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-third Year of
the Republic of India as follows:—

1.  Short title.—This Act may be called the Himachal Pradesh Ceiling on Land Holdings
(Amendment) Act, 2012.

2. Amendment of section 5.—In section 5 of the Himachal Pradesh Ceiling on Land
Holdings Act, 1972, after clause (h), the following new clause (i) shall be inserted, namely:—



“(i) lands belonging to religious or spiritual bodies or organizations, propagating moral
or secular teachings including eradication of casteism, alcoholism and drug addiction
etc.:

Provided that the exemption under this clause shall continue only as long as such
land and structure, if any, is used for its purposes by such religious or spiritual bodies
or organizations and the same shall not be transferred by way of sale, lease, gift, will,
mortgage with possession or in any other manner by such bodies or organizations and
in the event of contravention of the provisions of this clause, such land or structure or
both, as the case may be, shall vest in the State Government free from all
encumbrances.”.

STATEMENT OF OBJECTS AND REASONS

The Radha Soami Satsang Beas, Dera Baba Jaimal Singh Beas, Punjab is requesting time
and again to provide exemption to organization to hold land in excess of the permissible area
specified under section 4 of the Himachal Pradesh Ceiling on Land Holdings Act, 1972, on the
analogy of neighbouring States. As per existing provisions of the Act ibid, the religious and
spiritual bodies and organizations promoting moral and secular teaching including eradication of
casteism, alcoholism and drug addictions etc. cannot hold land more than the permissible area
specified under section 4 of the said Act. Whereas, in the neighbouring States i.e. Punjab, Haryana,
Rajsthan and Uttar Pradesh, exemption has been provided to such religious and spiritual bodies
under their respective ceiling laws. After thorough consideration of the issue, it has been considered
reasonable to exempt such bodies and organizations from the ceiling limit of permissible area
provided under Act ibid, subject to certain restrictions to ensure that provisions are not misused. As
such, it has been decided to make suitable amendments in the said Act. This has necessitated
amendments in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.

(GULAB SINGH THAKUR)
Minister-in-Charge.
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